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Bill No. 20—HLA of 2012
THE HARYANA STATE COMMISSION FOR WOMEN BILL, 2012
A
Buo
to constitiwte Haryana State Commission for Women and 1o provide for
marters connected therewith and incidental thereto.

Bk it enacted by the [egislature of the State of Haryauna in the Sixty-third
Year of the Republic of India as follows 1 -

CHAPTERI1
PRELIMINARY

1. (1) This Act may be called the Haryana State Commission for Women
Act, 2012
(2} It extends to the whole of the Statc of Haryana.
(3) Tt shall come into force on such date as the Government may, by
notification, in the Official Gazette, appoint.
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2. Inthis Act, unless the context otherwise requires, —
(a) “Commission'” means the Haryana State Commission for Women
cunsttuted under section 3;
(b) “Chairperson’ means Chairperson of the Commuisston,

(¢} “Government” means the Government of the State of Harvana;

(d) “Member” means the member of the Commussion and includes
the Chairperson, Vice Chairperson and Member Secretary:

(@) “National Commission for Women” means the Nationa.
Commission for Women constituted under section 3 af the
National Commission for Women Act, 1990 (20 of 19901,

() Public Office” includes an office. budy or instiution estabiished
ar constituted under the Constitution of Tndia. by Law of Parliument
or State Legislature, by order or notilication by the Government
or a body or Non-Government Organizition substantially financed
by the Government;

(g) “prescribed” means prescribed by rules made under this Act;
(h) “Vice Chairperson™ means Vice-Chairperson of the Commussion;
and
(i) “Women™ means a female including girl child or adolescent girl.
CHAPTER-I
HARYANA STATE COMMISSION FOR WOMEN

3. (1} The Government, by notification in the Official Gazette. shal

State Commussion  constitute & body known as the aryana State Commission for Women to exervise

for Women.

the powers conferred un, and perform the functions assigned w it under the Act.
{2} The Commission shall consist ot-

(a)  a Chairperson, who shafl be a woman, commutted to the cause
of women, 10 be nominated by the Government;

by  a Vice-Chairperson and a maximum of five members to be
nominated by the Government from amongst persons of
ability, integrity and standing who huve experience in law,
legtslavon. trade anionism. munagement of ndusiry or
organization committed to imcrease the employment
potential for women, women’s voluntary organizations
tincluding women activists) administration, economic
development, health, education or social welfare:

Provided that at feast one member shall be from amongst
persons befonging to the Scheduled Castes;
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4. (1)

()

{d)

(e)

{H

a Member-Secretary to be nominated by the Government
preferably from amongst the women officers of the Indian
Administrative Services or the Haryana Civil Service. not
below the rank of Joind Deputy Sccretary to the Government,

the Admimstrative Secretary of Women and Child
Development, Haryana shall be 4 special invitee,

the Director, Women and Child Development, Haryana and
the Dircctor General of Police of Haryana shall be ex-officio
members of the Commission;

the majority of the members of the Commission shall be
women.

The Chairperson, Vice-Chairpersun and every nominated member
shatl hold oftice for such period. nor exceeding three years. as may be specified by
the Government in this behalf.

{2) The Chairperson, Vice Chairperson and Non-Official member shall
on attaining the age of 635 years cease to hold the office. The status of the
Chairperson and Vice-Chairperson shali be the same as that of the siatus of the
Financial Commissioner and Principal Secretary and the status of a nominated
member shall be equivalent 1o the Jomnt Secretary in the Haryana Government
Department respectively. The member may resign from his office by giving a
notice in writing under his hand addressed 10 the Government.

IR}

The CGovernment shall remove a member from his, ithe, -

(a)

(b}

(c}

(d)

(e)

becomes an undercharged insolvent;

gets convicted and sentenced o imprisonmend for an offence
which 1n the  opimon of the Government involves moral
turpitude;

gets involved ina criminal case or charges are framed against
him;

becomes of unsound mind and stands so declared by a
compelent court;

refuses o dct or becomes incapabie of acting;

() s without obtaining leave of absence from the Commission,

absents himself for three counsecutive mectings of the
Commission; or

in the opinion of the Government, has so abused the position
as to render that person’s continuance in office detrimental
1o the public interest or interest of women:

Provided that no such person shall be remaved under this

clause until that person has been given a reasonable opportunity
uf being heard in the matter.

Term of oftice
and conditions of
service of
Chairperson,
Vice-Chairperson
and Members
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(4) A vacancy causcd under sub-section {2) or otherwise shall be
filled by fresh nomination;

{5) The salaries and allowances payable to. and the other terms and
conditons of service of the Chairperson, the Vice-Chairperson and Members shall
be such as may be prescribed.

5. (1) The Government shall provide the Commission with such officers
and employces, as may be necessary. for the eftictent performance of the tunctions
ot the Commission under this Act.

(2) The salaries and allowances payabte to, and the other terms and
conditions of service of the officers and other cmployees appuinted fur the purpose
of the Commission shall be such as may be prescribed.

6. The salaries and allowances payable to, the Chairperson, Vice-
Chairperson and Members and the administrative expenses, including salaries,
allowances and pensians payable o the officers and other employees referred t in
section 3. shall be paid out of the grants ar budgetary support referred o in
sub-section { ) of section 11

7. No act or proceeding o the Commission shall be questioned or shali
be invalid on the ground merely of the existence of any vacancy. absence ot
member or defect in the constitution of the Comymission.

8. (1' The Commission may appoint such Committecs, 4y may be
necessary, for dealing Wwith such special issues as may be taken up by the Commission
from time to time,

(2)  The Commission shall have the power to co-opt as members of
any committee appointed under sub-section {1 1. such number of persons, who are
ot members of the Commission. as it may think fit and the persons »a co-opted
shall have the right to attend the meetings of the Commitice and take part in its
proceedings but shall not have the right o vote.

(3) The persons so co-opted shall be entitled o receive such
allowances for attending the meetings of the committee, as may be prescribed.

9, (1) The Commission or a commitiec thereot, a» the vase may be.
shall meet as and when necessary and shall meet at such ime and place, as deemed
fit.

{2} The Commission shall regulate its own proccdure and the
procedure of the committees thereof or 4s is prescribed.

(3)  Allorders and decisions of the Commission shall be authenticated
by the Member Secretary or any other officer ot the Commission duly authorized
by the Member Secretary in this behall.
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CHAPTER-III

FUNCTIONS OF THE COMMISSION

10. ¢1) The
funcuions, namely: —

(2]

(b)

e}

()

e

thy

Commssion shall perform all or any of the tollowing

investigate und examine all matters relating to the sateguards
provided for women under the Constitution and other laws:

present to the Government. annually and at such uther nmes
as the Commsstan may deem fit. reports upon the working
of those safeguards;

make in such reports recommendations for the effective
implemenlation of those safeguards for improving the
conditions of women by the State;

review, from time to time, the existing provisions of the
Constitution and other laws affecting wamen and recommend
amendments thereto so as to suggest remedial legislative
measures (o meet any lacunae, inadequacics or shourtcomings
in such legislations;

take up the cases of violation of the provisions of the
Constitution and of uther laws, relating to women with the
appropriate authorities:

look into complaints and take suo motu notice of matters
relating to- -

{i} deprivation of women’s rnights;

{iv non-implementation of laws enacted to provide
protection to women and also to achieve the objective
of equahty and development:

(i) non-compliance of policy decisions, guidelines or
instructions aimed at mitigating hardships and ensuring
welfarc and providing relief to women, and tuke up the
issues aristng out of such matters with appropriate
authorities:

calt for special studies or investigations intw specific
problems or situations artsing out of discrimination and
atrocities against women and identify the constraints so as
to recommend strategies for their removal;

undertake promotional and educational rescarch so0 as 10
suggest ways of ensuring due representation of women in ali
spheres and identify factors responsible for impeding their
advancement, such as, fack of access to housing and basic

Fupctions ot the
€ ammits <inn
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namely:—

(k)

M

(m)

(n}

()

services. inadequale support services and technologies for
reducing drudgery and occupational health hazards and for
increasing their productivity :

participate and advise on the planning process ol sacw
economic development of women;

monitar and review the wornen refated schemes/programmes
in the State and evaluate the progress of the deselopment ot
wamen under the State:

inspect or cause Lo be inspected Pohee Stations, jaid. remand
home, women's institution or other place of custody where
women are kept as prisoners or otherwise, and take up with
the concerned authorities for remedial action, if tound
necessary;

call for data from any organization on various issuesfaspects
of journey of women towards development. empowerment
and accessibility. mcluding growth and hurdles faced by
them trom individuai. family or society ete..

make periodical reports to the Government an any matter
pertaining to women and in parucular various difficulties
under which wamen toil;

any other matter which may be referred to 1t by the
Government;

shall furnish comments und recommendations on any report
of the National Commission for Women on any matter with
which the Government is concerned as the Government may
call for.

(2) The Government shall cause atl the reports referred to in
clause (b} of sub-section (1) to be laid before the State Legislature along with «
memorandum explaining the action taken.

(3) The Commission shall, whilc investigating any matter referred 1o
in clause (a) or sub-clause (i} of clause (f) of sub-section (1), have all the powers of
a civil court trying a suit and, in particular, in respect of the following matters.

(a)

(b)
(c)
(d)

{c)

summoning and enforcing the attendance of any person from
any part of India and examining him on oath:

requiring the discovery and production of any document;
receiving evidence on affidavits;

requisitioning any public record or copy thereof from any
public office;

any other matter which may be prescribed.
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CHAPTER -V
FINANCE, ACCOUNTS AND AUDIT

11. {l) The Gavernment shall, after due appropriation made by
emslature by faw in this behalt. pay to the Commission by way uf grants or
budgetary support uut of consolidated funds ot the State for being utihized tor the
purposes of this Act, .

{2y The Commission may spend such sums as it thinks fit for
performing the functions under this Act, and such sums shall be treated as
expenditure payable out of the grants or budgetary support referred 10 in sub-
section (1),

12. (13 The Cummission shall maintain proper accounts and other
relevant records and prepare an anqual statement of accounts in such form as may
be prescribed by the Government.

{7 The accounts of the Commission shall be audited by the
Accountant General (Audit), Haryana at such intervals as may be specified by the
Guvernment and any expenditure incurred in connection with such audit shall be
payable by the Commission.

(3) The Accountant General (Audit), Haryana and any person
appointed by him in connection with the audit of the uccounts of the Commission
under this Act shall have the same rights and privileges and the authority in
connection with such audit as Accountant General {Audit) generally has in
connection with the audit of Government accounts and, in particular, shall have
the right w demand the production of baoks, accounts. connected vouchers and
other documents and papers and to inspect any of the offices of the Commission

¢4} The accounts of the Commission, as certified by Accountant
General t Audit), Haryana or any other person appointed by him in this behali
together with the audit report there on shall be forwarded to the Government by the
Commission.

13. The Commission shall prepare, in such form and at such time, for each
financial year, as may be prescribed, its annual report, giving a full account of its
activities during the previous financial year and forward a copy thereof to the
Government which shall be a part of the Annual Administrative Report of the
Women and Child Development Department.

14. The Government shall cause the annual report wugether with a
memorandum of action taken on the recommendation contained therein, in so far
as they relate to the Government and the reasons for the non-acceptance, if any, of
any of such recommendations and the audit report to be laid as soon as may be after
the reports are received, before the State Legislature,

Girants/Budypctary
SUPpOIt DY i
Goveinment

Accounts and
audet.

Annual report

Annual report and
audit report 1o be
lawd before
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CHAPTER -V
MISCELLANEOUS

15. The members. ufficers and other employees of the Commisaion shall
be deemed to be public servants within the meamng of section 24 ol the Indian
Penal Code 1860 (45 of 1860)

16. The Government may consult the Commission on atl major policy
matters affecting women.

17. No suit, prosecution or other legal proceeding shall lie apainst the
Chairperson, Vice-Chairperson. any Member of the Commissiun, or any officer of
the Commission for anything which is in good faith done or intended 10 be done
under this Act or the Rules made there under.

18. (11 The Government may. by notification i the Official Gazette.
make rules for carrying out the pravisions ot this Act.

(2) Every rule made under this Act shall be laid, before the State
Legislature.

19. The Chairperson, Vice Chairperson or non official members
nomunated vide Notiticaton No. 3055 SW (499 dated 20th December, 1999 in
the Haryana State Commusston for Women shall continue tifl the expiry of their
respective term under the said notification:

Provided that anything done ar any action taken vr any proceedings
conducted by the Commission consututed under the Notfication No. 3055 SW
(41/99 dated 20th December, 1999 shall be deemed tu have been done und taken
under this Act.
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STATEMENT OF OBJECTS & REASONS

As per the orders of Hon'ble Supreme Court the State Women Commission
was tw be constituted and hence the State of Haryvana issued adminisirative
nonncution dated 200121999 for consttutng Haryany Siate Commission {or
Women. In pursuance of this adminmistrative order, no Act was passed by the State
Legislature tll now. As per the existing status of the Commission. it does not
exercise atl the powers of a Civil Court rying a suit like summoning, enforcing
the attendance. requiring the production of any document, receiving evidence on
Aftidavit, examination of witnesses and documents. implementation of laws
enacted w provide prowection w women, compliance of policy decision, guidelines
aimed at mitigating hardships and ensuring welfare and providing relief 1o women.
Hence t strengthen the State Women Commission the draft Bill is proposed
which wil! provide the statutory status to the State Women Commission.

GEETA BHUKKAL,
Women and Child Development Minister,Haryana,

The Guvernor has, in pursuance of Clauses (1) and {3) of Article 207 of the
Constitution of India. recommended to the Haryana Legislative Assembly the

introduction and consideration of the Bill,

Chandigarh : SUMIT KUMAR,
The 23rd August. 2012, Secretary.
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FINANCIAL MEMORANDUM

As per clause 3 ol the Haryana State Commission tor Women Bili, 2012,
the Commission shall consist of a Chawrperson. a Vice-Chairperson, {ive Member s
and & Member Secretary 1o be nonmunated by the Government apart from two
ex-officio Members. The Commission may appoint committees for dealing with
special issues. The Commission will require money for various functions assigned
1ot Under Clause § of the suid bill. the Government shalt provide the Commission
with such officers and employees necessary for the efficient performance ol the
funcuons of the Commission.

In clause L 1(1) of the B1ll it has been praposed that the Government shall,
after due appropriation made by Legislature by Law (n this behalf, pay 1 the
Commission by way of grants or budgetary support out of consolidated funds of
the State for being utilized for the purposes of this Act.

No estimation of budget or expenditure can be made at this stage as the
terms and conditions of the Members and Staft are to be prescribed.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clausc [8 of the proposed Bill empowers the State Government to frame
Rules for carrying out the purposes of the Act. This delegation of powers 1o the
Exccutive 1s of normal character. Hence. the memorandum regarding delegated
legistanon as required under tule 126 of the Rules of Procedure and Conduct of
Business in the Haryana Legislative Assembly is enclosed.
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[ Bt srqane !

2012 &1 Rdae HE@&T 20-0o THo o
gRaron vrou \fEer amah feas 2012

gl vrow wfgar smahT afdd H7 ag aur
I wEET qur Iu AT
et & fore guasy
G
feraa
HRE Ted & faeded af B gframn aag Rem s d g frdfaife su
g wefaufia o

= |

grfhTs

1. () ug Affrom gRoron wag 4fgarn snaa @& fm, 2012, & 5o
JHAT &

(2) & favaR qrgel gRamom e ¥ R

(3) 7% & BfY @) I S G 09 R, Vuiv § g
g, e &

2. o0 AafRfram § g ad wgd F araur sfe A o8 -
{) aTART @ g ¥ a3 @ and afgo sRamon ava wiEen
AT,
() “Ieuer § ATANTG B, AN &7 Sege,
(M weaRe d JfmR R, kA 95T A AR
m) eeaT | o & amm wf S g R wiffta &
IEDe] AR FeI WY A

(@) sy wigen smanT A g iy wiger anan g
1990 (1990 &t 20) & g1 3 P el fST AT Afer FMANT,
@) "de AT 1 ARG & SAUE § e, wHe g AW
frgrmoed & @R g GveR & W O ARYua N
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w7 fda o erater, ey ar g o1 e gl
ead fRraaifa Prem a1 R—wwer) |@1eT wmiid ¢,

(B) “faf Q ol & 30 sRPEw & anfF g g s g
fafza,

(@) “Iureger” N AT R, ATANT H I,

) e @ v 2 =, R e arfae @ Aayad
s mfaa & ' '

s 11
g wow Afger e

3. (1) TRER, TAYH ¥ WEREA g9, §9 AR & 3T FHPT wou HEen srdhm
e aifl @1 Al o SEH) Wi T Bedl B e @ forg sRaren woy fgar TS
sl & wa § s e B TeT B

@) aman ¥ frefafea ghi-

(@) WRFR gRT TARERE T e, S Afeenst @ R @
farg waffa g wiken gl .

&) wER 5 ¥ A, gafie ok ufiften afdaal 4 9
AafrEfirg o W= aTell SUTRmE ol HfeTH drd
e o Ry, fum, eaa waars, wfiensl @ P
A @ gy @ fore wffa wehr W HTod @
g, SRow Afeer den (Read afren st off
wfiver &), wema, anfife e, e, R ar amf
I P ITHA B -

] B9 W B UF aow ATy wife @ gafia
agfeaay % & & ;

) RIS TIRENT weare Jar ar gRaror fafds da B
Afeer At § ¥ WeR gN g fFa & aren
Few-uRE @ I WER @ §YF afa /9 |qhd
#H wed G Y F7 A 7,

a3y ARwn quT AT [T, gRan &7 wuEEd afa ey
R g

) Ry, Ao T et [T, ERaon T Yo AEHeT.

(@) oM @ wewdl ¥ wem &1 agHa B
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4. (1) otcuer, SUTEdE T Nedw AmfeERT aawa O af 9 seive
T Iaf & e 9g urew e oY SXeR g1 89 fAfd fafafie € a

(2) 3reme, gundE Ul R—USRT TS 65 T4 @1 IR N T
R UE QR 8 TRAT Snme quT Sunde & 2Rvmd a@ it S Rwmyged w
wen - dfza o) 2Rraa @ aur AR aew 9 AR mre s Rarn e
@ foam A daw afta @ wes B | 9 WeR &) ST @Ry
fofad & = <0 gU oA 08 @ ArT-93 T g@T|

(3) PR WKW DI JUP UG Y ¥ Fapadl €. & dg -
(@) arg=ifera farfera €1 ot &,

(@) U 3ua, ot WpR & a8 § AS T Qe B, B
foru Rygets gen sRraTd ¥ ¢veref¥| 8w 2,

(1) el amaTres AETel & il arn o & T I vy
ARG MY MY &

®) Redfct 8 uid & don Sem OaR 19 $8 YeR
aif¥ fear Wrm €
(§) S BT F §7PN HIAT & A BT F¥ # aranef g S
3
(a1) S & raiRend e @ g and By e wd s
a1 d amoR 9% | arulerd wEw 8, ar
(@) G¥BR & T4 ¥ IEA U 7 §H FTHR gouaT fhar g
f 08 afky &1 9¢ 0 o1 BT e B a1 Afdens
@ &g & fou aifgaae
9] 9 WY & i ekl Q1 aofdkr &Y ad o Al
AT WU od I 39 AfeT & 38 Ay # giag &t
gitrga aee -8 ¢ g &
(4} g9 a1 (2) @ wef am sgen g RiF su amtda- g/ w8
oATET |
(5) oMedsl, JURTY T ST Ht IAFERY 9T JAT el TR
IAST JdT B 3 e+ qen ot O gl & fafge & W
5. (1) &N I & g 08 IfreERaY AR eyl @t argeen
PN N e ARFEE & anfa I & Pl B gerargel ITAd F @ forg
HITTH € |
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2) omdr & yaraa & fow Prgas afderal Al s sdaiayl
@ AT 3 ok AR 3R IR Fa & Ay e den e ]F g on
fafea & wmq

6. omme, IuRge IR WEEd] B YTAFAIE &9 AR W g yerafie
arg, fma simfa e s # Affe sftefal st or-g Rl &t g
e, W SR O oY & w11 @ Ime (1) W e argeral ar aoe Wl
# @ par fFd Ay

7. oA & & P e g1 erdaEt amam ¥ o R RaaE 86
HI B aquaferfa a1 589 a7 A IR E1 @ AR W & v ar sfafmEy
g gty

8. (1) omdm O wiRfadt Fged av wam S O fady vt o) R
& & U anawgs & & I gRT IRE—H9Y 4R SaIY WY |

(2) Sma B IWRT (1) B anf Py B TR @ 9ol @
w0 ¥ U afkal § @ 9 9 @ wew A8 8 9 afd qgafora av @
wifda grft ot a8 Sfad w3t ofR 39 vaR wediftte afkral &t afaf ot
Yot § SuRers w9 RN IUS! FrRTT ¥ a7 o F seR ann fhyg 9%
HEIa &1 JAHR TE 8|

(@) 249 uPR TEalwe afy affy @ ot ¥ gufterd &9 & o
T8 Hd U BN & gder el o fafga feg o
9. {1) ANy IHH WAy, W N Rl @) & 99 o9 D anasw
gl & arwft 3 92 0 gHg v wd ue A wie o Y wwey .

() amam ol wd B uikm au Sue afafoal 3 ufea
faferafag o ar & fafea 21

() emart & it arew ok RAfFvan wew-va ar 39 i
Fe-aE g wE WU § WiRea aiam & R e afterd g
Frferefore fary gt

Ty 111
I B FA
10. {1) anam feafaRad o ar B Tl & avm, sefq-

(@) wfeenal & forg | aen o= fftt & siefe Sudfea
U & Tt af Rvdl & 3R sl odier w3

(@) 97 Wil & sdeR ¢ ar ¥ iy af, iR O ey
gRdf W @ ATEA SIF 9HE, AR Bt Raid 3

Jeie N wed @
Glja"v{/ Qi T
A qrcte HHT W
Rfrr gouife @
argre &
Gt @r
sfgfern-g = 8541 |
g &y

afaferdi

gt o s
v fafrat
fha e

AT & il |
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(m) O Rt # #feems @& Rufa gurs 3 fog Tvw g 9

BTt & wrd frareget @ forg RywrRer w0

(@) wfer sk g faftrat & wfi¥enet & onfad s g

foemm Sueet & wHg-wwa W gAdAeA BT @R
S "emEt 3t ey & faa B 0 faurt §
oty A, aratwr ar 4fedl B R »¥ B fAy guard
faerht Sarat @1 gand faar o |a;

(€) wiftur geor ara faftat @ Suelt & wigenal § w=fua

iY@ MWET B G RG] @ G 9eT,

@) frfeafaa & wefug Rvdl R Aergdl & |a &3

3R E@dvon 8 & <A

() ikl @ et &1 a9,

Gi) ARt F WRE §aTE Het @ forg afik FHer qen
M o1 IR U R4 &t A st
fafergt @ arfdsaraas;

(i) wieema 3 Sf3aETt & T TR AN FAHT A
ghftaa s @en 3@ e SudE B b
wararef e fffeamt anfeds Ragial ar sl
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